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MR. DEPUTY SPEAKER: The
question is:

“That the Bill to provide for the

authorisation of appropriation of

moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during the
financial year endedq on the 31st day
of March, 1980 in excess of the
amounts granted for those services
and for that year, be taken into
consideration.”

The motion was adopted.

MR. DEPUTY SPEAKER: Now
we shall take up clause by clause con-
sideration:

The question is:

“That Clauses 2 and 3 ang the
Schedule stand part of the Bill.”

i The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the ‘Bill.

Clause 1 the Enacting Formule and
the !ong Title were added to the Bill.

SHE] R. VENKATARAMAN: Sir, I
beg’ ta meve:

“That the Bill tgp passed.”

MR. DEPUTY SPEAKER: The
question js:

“The Bill be passed.”
‘ The motion was adopted.
L :
1726 hrs,
APPROPRIATION (NO, 7) BILL*

THE MINISTER OF FINANCE
(SHRI R. VANKATARAMAN): Sir,
I beg to move for leave to introduce
a Bill to authorise payment and
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. _
appropriation of certain further sums
from and out of the Consolidated Fund
ot India for the services of the financial
year 1981-82.

MR. DEPUTY SPEAKER: The
question js:

“That leave be granted to intro-
duce a Bill to authorise payment und
appropriation of certain further sumsg
from and out of the Consolidated
Fund of India for the services of
the financial year 1981-82.

The motion was adopted.

SHRI R. VENKATARAMAN: Sir. [
introduce** the Bill.

Now, I peg to move**:

“That the Bil] to authorise pay-~
ment ang apprpprxatxgn of certain
further sums from and out of the
Consphdated Fund of India for the
serwces of the ﬁnancxal year 1981-82
be taken into consjderation.”

MR. DEPUTY SPEAKER:
moved: '

Motion

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consohda:ed Fund of India for the

services of the financial year 1#81-82,
be taken into consideration.’

Shri Ramavatar Shastri, Shri Sudhir
Giri ang Shri T. R. Shamanna have
intimated their intention of speaking
on the Appropriation Bill relating to
the Supplementary Demands for
Grants and they have indicated points
on which they desire to rise. In this
regard, I have to invite the attention
of the Members to the provisions of
sub-rule (6) of Rule 218. 1 find that
the points indicated by the Memdbers
are beyond the subject matter of the
concerned supplementary Demands for
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Grafits. However, t will allow these
Mémbers today and request them to
conflne their remarks to the items
coftstitutiiig the preseént Demands.

Shri T. R, Shamanna has already
spoken on the Demands. Therefore,
now Shri Ramavatar Shastri.

 §HRIT. R. SHAMANNA: I will not
rise those issuwes. 2 minutes,

MR. DEPUTY SPEAKER: No. You
cannot make a second speech.

SY TRTIAT AR (92AT)
JEI RA@D, A3 AL Aty T H
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21 34l wgae A A IAFY AT
aff w1 #ta g 5 32 17 3 Taf gar
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TF T 8 sarer fadg adr § faaa
AWSTA QAT Afgw | 39 Y T
AT AT BIA €13 a1 71fgg | 28
agraT WA aArIe fF mrary § nHr
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SHRI SUDHIR GIRI (Contai):
Deputy.-Speaker, Sir, the hon, Fmance
Minister hag already asured the House
that he will look into the functions of
the banking system in our country.
But in so far as the functions of the
Reserve Bank are concerned, in rela-
tion to the eastern secfor of our
country, it is not satisfactory at all
It js extremely unsatisfactory.

The Reserve Bank of 1pdia js our
central monitoring authority. It is
our central Bank. It has a greater
scope for reviewing the economic,
industrial and commercial growth of
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[Shri Sudhir Giri] ' .

all seétors. But in so far as the eas-
tern sector ig concerned, the Reserve
Bank of India js not doing its dquty
as it should have done. In view of
all these qifficulties and the constraintg
on the credit facilities given to the
rural .population, the Wiest .Bengal
Govemment has proposed to set up a
Bank of its own-in West Bengal. They
sent' a memorandum or a proposal to
the Central Government in Jal}uary,
1981. In April, 1981 they issuwed a re-
minder, _Thereafter, four :reminders
have been jssued to the Reserve Bank.
The Deputy Minister in the Ministry
of Finance said on the floor of the
House that the Reserve Bank of India
is discussing the jssue with the State
Government. But the Reserve Bank
of Tndia has not taken any initiative
in this regard up-till “ now. So, I
request the hon. Finance Minister to
take steps with, the Reserve Bank of
India so that the establishment of a
Bank in West Bengal of its own is
exped1ted

SHRI. R. VENKATARAMAN: Sir,
so far as the requuement of food-
grains from Bihar is concerned if the
Chief Minjster writes, the Department
will lopk mfo it. At the moment. I do
not have any information about the
request " of 1 lakh tonnes- of food -

grains.

SHRI RAMAVTAR SHAS'PRI They
have made a request.

SHRI R. VENKATARAMAN: So
far as the training of people in the
School of Mines, Dhanbad, is concern-
ed, is it is a iatter which I will pass
on fo my colleague who is incharge
of it and T will ask him to look into it.

3 oo :

So far as jrregularities in the pro-
motion of working journalists are con-
cerned, ‘at thé moment, it -is beyond
the scope of legislation and some
legislative enactment may have to he
brought ‘in ‘if thasc people are sought
to be covered.

As regards the other point made by
the hon. Member, Shri Sudhir Giri,
is concerned, if every State wants to
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set up a-Bank, it would lead tp'a chao-~
tic ‘condition.  Therefore it will be
very difficult to accept that principle..
I do not think the Government of _
India are inclinded to accept the prin-
ciple that every State should be allow-
ed to set up a Bank of its own.

MR. -DEPUTY SPEAKER: The
question is: '

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1981-82,
be taken intd consideration.”

-The motion. was addpted.

MR, DEPUTY SPEAKER: 'The
question is:: .

“That Clauses 2 and 3 and thé'
Schedule do stand patt of the Bill.”

. The motion was adopted

and - 3 and the Schedule were
gdded to the Bill.

Clause 2

MR, DEPUTY SPEAKER: - The
question is:

“That Clause 1, the Enacting for-
mula and the title do stand part of
the Bill”

The motion” was adopted. .

Clause 1, the enacting formula and the -
title were added to the’ Bill.

SHRI R. VENKATARAMAN: T beg
to move: - - e .

“That the Bill pé passed.” = - .--

MR, DERUTY SPEAKER: The
question is:

“Phat the-Bill ba passed.”

‘The motion was adopted.



